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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH : AT HYDERABAD.

O.A.No. 137 of 1990 Date of Order: 8-8-.1990

Between: -
K.Pentaiah . .e Applicant
and

1.The Union of India represented
by 1ts Secretary to Government,
Ministrvy of Defence, Deptt, of
Defence,Productions, New Delhi-11.

2.The Ord¥nance Factory Board,
represented by the Secretarvy,
Ordinance Factory Board, 10/A,
Auckland Road, Calcutta-700001,

3.The General Manager, Ordinance
Factory Project, Yeddumallaram,

.e Respondents

Appearance: -

For the Applicant : Shri Y,Suryanarayana, Advocate,
rep,.by Shri P.™aveen Rao, advocate.

*

For the Respondents : Shri Naram Bhaskar Rao, Addl.CGSC.

CORAM:

!

THE HONOURABLE SHRI B.N.JAYASIMHA, VICE-CHAIRMAN,
THE HONOURABLE SHRI D3SURYA RAO, MEMBER(JUDICIAL).

(JUDGEMENT OF THE BENCH DELIVERED BY HON'BLE MEMBER (J)
SHRI D.SURYA RAOQ.)

1. The Applicant herein is one of the persons of

Indrakan Village in Medak District, whose lands were
acquired for the Ordinance Factory Project in Yeddumailaraﬁ,
Medak District. The 3rd Respondent organisation called

for a list of eligible candidates from among the list of

Land Displaced persons from the Employment Exchange, Medak,
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for appointment to the posts of Metre Reader. The Dist.
Employmen£ Cfficer, Medak, recommended the names of

such eligible.candidates including the name of the
Applicant in the panel, The Applicant, who was also found
fit, was asked to complete the requisite attestation form
in triplicate and after submitting the same, du&;?;;;Tedfin,
his name was included in the panel of 11 candidates
eligible for appointment to. the post of Metre Reader.
Consequently his name was deleted from the seniority

list cof Employment Exchange, Medak. The Applicant contends
that in terms of the instructions contained in Ministry

of Home Affairs (Department of Personnel and Administrative
Reforms) 0.M.N0.22011/2/79-Estt(d), dated 8-2-1982, once

a person has beeé included in the panel, it is incumbent
upon the respondents to appoint him before they resort to
fresh selectioﬁ. Tﬁe Applicant states that he understands
that there are vacanc;es of Metre Reader and by virtue

of inclusion of his name in the select list, he has got

a right to be appéinted against one of these vacancies.

He has, therefore, filed this Application praying to call
for the recordé relating to and connected with the
proceedings of the Respondent organisation bearing Lr,.
No,C204/Admn, /OEPM/86, dated 31-1-1986 and Lr.No,09204/
Admn., dated 12-4-1986 issued by the 3rd Respondent and
direct the 3rd Respondent to appoint the applicant to

the post of_Metiﬁ Reader.

2. On behalf of the Respondents a counter has been filed.,

admitting ﬂ1_:3&11: the Applicant was included in the select
ek A
list and his place 48" at serial No.8 and that it is a

fact that Government orders exist for appointment of

candidates available in the waiting list in the first
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instance and then only to go for fresh recruitment. It
was further stated that at present there is no require-
ment for the post of Metre Reader and that as and when
the vacancies arise, the Applicant will be considered

for appointment,

3.  On behalf of the Applicant an additional affidavit
has been filed stating that out of 5 candidates belonging
to the land displaced persons kept in the panel of candi-
dates for appointment as Metre Readers, 4 candidates

were called for interview to thé‘bosts of Labourer in the
yghr 1989 and were appointed#s Labourers by the 3rd
Respondent through proceedings No,09236/Admin/OFPM/89,
dated 13-7@1989, but the same consideration was not given
to the Applicant and he continues to be on the waiting
list, He therefore prays that a direction may be issued

to the Respondents to grant him early employment.

4, We have heard Shri P,Naveen Rao, learned Counsel fpr
the Applicant, appearing on behalf'dﬁ Shri Y.Suryanaravyana,
and Shri Naram Bhaskar Rao, 1earnedﬁﬁdaitiona1 Central

'Government Standing Counsel, for the Respondents.

5. Shri Naveen Rao submits that the Applicant is willing
to take up the employment even as a labourer and is not
insisting for appointment to the post of Metre Reader only.
The Respondents obviously cannot have any objection to
grant the applicant appointﬁent as Labourer as similarly
placed persons selected as Meter Readers were appointed

as Laboufers.

Ga In the circumstances, since similarly situated persons,
who were included in the select list, were given the
. benefit of appointment as Labourers, the Respondents

are directed to offer an appointment as Labourer to the
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Applicant when the first vacancy of Labourer arises in

future.

7e The Application is disposed off with the above

direction. No order as to costs.

(Dictated in Open Court)

B o d P S (2
(B.N.JAmMHA) (D.SURYA RAQ)
VICE-CHAIRMAN MEMBER (JUDICIAL)

Date: 8th Aug., 1990

—
S?;;QS&RQ&&&Q\\&QNQ
R\ LEPUIY REGTSTRAR(SULL)
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Tne wsecretary to Government, Union of Indie,
Ministry of werence, Lepartment of Letence,
Productions, New iLelhi =~ 11.

Tne Crdinance ractory BO4ra, rep.by secretary,
Orainance ractory Beoaraq, '10/a, aucklana Road, Calcuttas - 1,

The veneral Manager, Crainance ractory Project,
Yedcumailaram, Medak bistrict, a.kF. 205,

One copy to Mr.Y.suryanarayana, Advocate rep.py
ahri P.Naveen Rae, advocate
40, MIurt Housing Board Colony, Menigipatnam, Hycerabad.

Cne copy to Mr.N.Bhaskara Rao, aadl.UeoC.CAT.Hyd.Bench.

One sparecopy.
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‘Dismissed.
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No order as to costs.






